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(ii) promote gender equality by showing positive role models of 
women in both modern and traditional contexts in text 
books; 

(iii)   make Education a Fundamental Right of every child; and 

(iv)  increase the Education Budget to 6% of GDP by 2005." 

The  questions were proposed. 

THE VICE-CHAIRMAN (SHRI DIPANKAR MUKHERJEE): 
The discussion will continue on 31" August, 2001, the next day allocated 
for Private Members' Resolutions. 

Now, Mr. Ram Naik, Minister of Petroleum and Natural Gas, is to 
lay a statement on the Table of the House regarding notice of "No Purchase - 
No Sale" received by the Government from the Federation of All India 
Petroleum Traders. 

STATEMENTS BY MINISTERS 

Notice of "No Purchase - No Sale" Received by Government from Federation 
of All India Petroleum Traders 

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI 
RAM NAIK): Mr. vice-Chairman, Sir, I beg to lay on the Table of the House 
a statement regarding notice of "No Purchase - No Sale" received by 
Government from the Federation of All India Petroleum Traders. 

THE VICE-CHAIRMAN (SHRI DIPANKAR MUKHERJEE): Now, 
Mr. Nitish Kumar, Minister of Railways, is to lay a statement on the Table of 
the House regarding the collision of 132 Dn. Muzzafarpur-Sealdah Passenger 
with rolled down wagons at Jamui station on Danapur Division of Eastern 
Railway on 16.8.2001. 

COLLISION OF 132 DOWN MU2AFFARPUR-SEALDAH PASSENGER 
WITH ROLLED DOWN WAGONS AT JAMUI STATION ON 16™ 

AUGUST, 2001 

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR): Mr. 
Chairman, Sir, I beg to lay on the Table of the House a statement regarding 
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the collision of 132 Dn. Muzaffarpur-Sealdah Passenger with rolled down 
wagons at Jamui station on Danapur Division of Eastern Railway on 
16.8.2001. 

THE   VICE-CHAIRMAN   (SHRI   DIPANKAR   MUKHERJEE):       
The clarifications on the statements may be at a later date. 

The House stands adjourned till 11.00 A.M. on 20th August, 2001. 

The House then adjourned at three minutes past five of the clock till eleven 
of the clock on Monday, the 20m August, 2001. 

 

 

                                                  ****** 
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